65 Written Answers

at the secondary stage and as an elective
subject under the academic stream.

(3) The Department of Electronics has also
initiated Schemes to promote computer
education in the country. Under the Scheme

"DOE-ACC" (Department of Electronics-
Accrediation Computer
Courses), private and public sector in-

stitutions, meeting specified norms and
having appropriate irifrastructural facilities,
are considered for accredition for conducting
four level computer courses, namely: 'O, 'A’,
'‘B" and *C levels.

(4) In general the Boards do not permit
schools affiliated to them to run computer
classes on commercial basis, as is being done
by various training institutes in the country.
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Reservation for Women in Parliament and
State Assemblies

1348. SHRI S.S. SURJEWALA: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state
whether Government propose to amend
the Constitution to incorporate 33 per
cent reservation for females in State
Assemblies and  Parliament; if  so,

whether such an amendment is being
introduced in the current session of
Parliament?

THE MINISTER OF HUMAN

RESOURCE DEVELOPMENT (SHRI S.R.
BOMMAI): The Common Minimum
Programme of the United Front Government
provides that one third -of the elected
membership in Parnamcnt and  State
legislatures will be reserved fon- women.
However, no final deciator An matter has yet
been taken.

Punishment to Polluting Units and

Individuals
1349. SHRI K.M. KHAN: Will the
Minister of ENVIRONMENT  AND
FORESTS be pleased to state:
(a) whether Government are

committed to punish the individuals' industrial
units/official agencies in case they pollute
directly or indirectly the environment in any
way;

(b) if so, the details of such a move with
elaborate arrangements to keep a watch in
this regard;

(c) whether Government propose to safe
guard the interest of labourers in case the
pollution spreading units are shifted to remote
places; and

(d) if so the details thereof; and if not, the
reasons therefor?



